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MR. CHAIRMAN: Nothing will go on
record...(Interruptions)

Nothing will go on record...(Interrup-
tions)

SHRI AMAR SINGH: Sir,...(Interrup-
tions)

MR. CHAIRMAN: The T.V. camcras
should be switched off...(Interruptions)

Shri Narendra Mohan.

st A g W S, J. (HEar)...

MR. CHAIRMAN: Nothing will go on
record...(Interruptions)

The House is adjourncd for 15
minutes.

The House then adjourned at six minutes
past twelve of the clock.

The House reassembled at twenty-ninc
minutes past twelve of the clock.

MR. CHAIRMAN in the Chair.

SPECYAL MENTIONS
Pitiable Condition of Safai Karamcharis
duc to Inadequate Laws

MR. CHAIRMAN:  Shri
Mohan.
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¥.H.P.'s plan to construct Ram Temple at
Ayuodhya

SHRI VAYALAR RAVI (Kerala):
Sir. I risc to draw the attention of the
Prime Minister and the Government fo a
serious matter of preparations by the
VHP to construct a2 Ram temple at
Avodhya  Sir, according to the reports
and according to the evidence, the
preparation is going on for some time.
According to The Hindu, a national
daily. it is going om at three places,
Sempura Marble Industries and Temple
Works. Madhava Shilpa Kala Kendra,
and Bharat Shilpa Kala Kendra. At three
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places it is going on. It is confirmed by
Mr. Singhal, who is President of the
VHP. Asscrting that the temple would be
definitely built at the disputed site, Mr.
Singhal said, “Stone carving work is
being carried out by Shri Ram Temple
Nyas.” This is reported by the Hindustan
Times yesterday. It is very clear that the
preparation is going on. Apart from
making statements and assuranccs,
nothing is being done by the
Government. We cannot belicve what the
Government or the leaders of the
Government  say today. Sir, we all
remember and you also remember the
black day in the history of India,
December 6, 1992. That day everybody
cxpected that the assurance given by Mr.
L.K. Advani, the present Home Minister,
in the other House, as well as thc
assurance given by persons like Mr. Murli
Manohar Joshi in this House and also the
undertaking given by the then Chicf
Ministcr of Uttar Pradesh, Mr. Kalyan
Singh, before the Supreme Court would
be fulfilled. Everybody expected that the
assurances would be kept. What was the
assurancc? Even in  thc National
Integration Council and everywhere they
said that no harm would be done to the
Babri Masjid. Everybody knows what
happened then and what happened later
in this country. A number of people were
killed and tension was created. Indian
people faced an ordeal abroad. 1 myscif
am a witness to it. I went abroad to
ccrtain countries to sce how people of
thosc countries were reacting to this.
They thought that this was the land of
Mahatma Gandhi and Jawaharial Nchru
where sccularism is one of the major
faiths of the Indian people. We destroyed
this in December, 1992,

The preparationi is going on every day
and 1 am afraid. 1 am raising this
specifically because today the samc
person is the Chief Minister of that State.
He is the same person who has violated
and wen! for a days imprisonment for
contempt of the Supreme Court. The
same person is the Chief Minister today.
The House cannot have trust in that



